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CEMIBAL :SrRAT JYE TR JBUMAJL
mJNCIPAL BENCH, DEIill.

R.A, No.275/i992 DATE OF DEC3SICN5 12-8-1992,
in O.A.2042/90.

Shrl 3«C. Saxeaa Petitioner,

V/s.

Unicn of India *.«• Respondent.

CCEM: Hon'ble Mr» Justice V, 3. Malinaath, Cha irinan»

(BY CBCULATICN)

O.A. No.2042/90 was dismissed on merits

even though none appeared for the petitioner cn

the date of hearing. None of the grounds raised

in the Review Petition justify revi^. There is

no error apparent on the face of the record and no

nevj materials have be^ relied upon, which were not

available at the time of the filing of the case.

Rev iew Pet it ion is a coord inqly d ism iss ed.

(V.S. MALmTH)
GIAmi^.


